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Textile Mills in Maharashtra

480. SHRI NARAYAN ATHAWALAY 

SHRI ANAN T GUDHE :

W i l l  th e  M in is te r  ot T E X T IL E S  be p le a s e d  to 
state

(a) w h e th e r  a la rge n u m b e r  of tex t i le  m il ls  in '  
M aharashtra  particularly  in Vidarbha region are sick tor 
over 10 years.

(b) if so. the details regarding performance of these 
s ic k  u n i ts  and  fu n d s  p r o v id e d  fo r  th e i r  r e v i v a l /  
modern isat ion/upgradat ion during the past three years 
mil l-w ise, and

(c) th e  d e ta i ls  of the  p lan  of a c t io n  u n d e r  
consideration/f ina lised for revival for these textile units; 
and.

(d) the names of 'the units likely to be c losed in 
Maharashtra and the plan of action for rehabil i ta tion of 
w orkers?

THE MINISTER OF TEXTILES (SHRI R L JALAPPA):
(a) As on  31 10 96. 55 c a s e s  of te x t i le  m i l ls  in 
M a h a r a s h t r a  w e re  r e g is te r e d  w i th  th e  B o a rd  fo r  
Industria l and Financial Reconstruction (BIFR) as sick . 
including cases of 2 mills in V idarbha region

(b) and (c) Out of the 55 textile mills. 25 cases of 
texti le mills were identif ied by the BIFR for revival Draft 
Scheme has been sanctioned by the BIFR in 20 cases. 
Draft Schem e circulated in 3 cases and Draft Schem e 
sanct ioned by AAIFR in 2 cases Funds are prov ided by 
Central F inancial Institutions as per their norms

(d) The  B IFR has issued w ind ing  up o rd e rs  in 
respect of the fo llowing mills

Seth Industries Ltd Lokmanya Mills Ltd : New Great 
Eastern Spg. and W vg Co Ltd ; M adhavnagar Cotton; 
Mac Ltd.; Seth Wollens Ltd Emrald Wollen Mill; Philcot 
Textiles Ltd ; A lpana Textile Processing Pvt Ltd : Pratap 
W vg and Mfg. Co. Ltd and Pulgaon Cotton Mills Ltd

Workers of c losed mills become el igible for getting 
rel ief under the Textile W orkers  Rehab i l i ta t ion  Fund 
after the appo intment of Official L iquidator by the High 
Court to takeover the assets of the mills

Financial Crunch in Non-Banking Financial 
Companies

481. SHRI TARIQ ANWAR Will the Min ister OF 
F INANCE be p leased to state :

(a) w he the r  the non-bank ing f inancia l com pan ies  
are facing f inancia l crunch;

(b) if so. the reasons therefor;

(c) whethe r  the Governm ent propose to issue som e 
fresh gu ide lines to meet the crisis; and

(d) if so. the details thereof?

T H E  M IN IS T E R  O F F IN A N C E  (S H R I  P. 
‘ CH ID AM BARAM ) : (a) and (b) The depos it-accep tance 
ac t iv i t ie s  of N B F C s  are g o v e rn e d  by N o n -B a n k in g  
Financial Com pan ies  (Reserve Bank) Directions. 1977 
issued by R e se rve  Bank un de r  C h a p te r  DIB of the 
R e s e rv e  B a n k  of Ind ia  Act.  1934 . The a g g re g a te  
deposits  of NBFCs increased from Rs 46.411.6 crore 
as at the end of March. 1994 to Rs 60.762.8 crore 
(p r o v is io n a l )  as at the  end  of M a rc h .  1996 .  T he  
substant ia l increase in deposits  shows that the NBFCs 
are not facing any f inancia l crunch.

(c) and (d). R e c e n t ly  the  R e s e rv e  B a n k  ha ve  
announced a package of measures such as freeing of 
interest rate ceiling on depos its  and removal of cei ling 
on the quantum  of deposits  for NBFCs which fully comply  
w i th  th e  R B I 's  d i r e c t io n s  a n d  g u id e l in e s .  T h e s e  
m e a s u re s  w o u ld  e n a b le  the  la rge  s ized  N B F C s to 
mobil ise substant ia l resources by way of public deposits

Norms for Bonus

482 SHRI SA N TO S H  KUM AR GANGW AR .

PROF OM PAL SINGVl NIDAR :

SHRI I D SWAMI

SHRI M A N IK R A O  HODLYA GAVIT :

Will the Min ister of F INANCE be pleased to state :

(a) the norm s and criteria f ixed tor de term inat ion 
and  p a y m e n t  of b o n u s  to v a r io u s  c a t e g o r ie s  of 
e m p lo y e e s  of U n io n  G o v e r n m e n t  and  C e n t ra l  
U n d e r ta k ing s  as a p p l icab le  fo r  the  d is b u rs e m e n t  of 
bonus in the current f inancia l year (1996-97) vis-a-vis  
those appl ied dur ing  the last year:

(b) the total increase env isaged in the payment of 
bonus consequent upon the recent decis ion to lift the 
bonus ceiling:

(c) w h e th e r  th e  G o v e rn m e n t  have  re fe rred  the  
overall quest ion of Bonus to the Pay Commission for 
future:

(d) if so, the details thereof:

(e) whether the reference of bonus formula to the 
Pay Com m iss ion is likely to de lay the submiss ion and 
implementat ion in of Pay Com m iss ion Report: and

(f) the efforts being made to exped ite  the report of 
the Com m iss ion without further de lay9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P. 
CH ID A M B A RA M ) : (a) The existing el igibil ity ceil ing and 
ca lcu la t ion  cei l ing for pa ym en t  of Product iv i ty  L inked 
Bonus and adhoc Bonus during the current year vis-a- 
vis those appl ied during the last year are as indicated 
in the S tatement enc losed. The paym ent of Bonus to the 
employees of Public Sector Undertak ings is made as 
per the prov is ions con ta ined in the Payment of Bonus 
Act as am ended from timt to t ime.


